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On the prayer of Mr G.éé-gma.
learned Addl.C.G.S.C two weeks
further time granted for receiving
instruction. ©

List on 23.11 97 £or further
order.

Iﬂer@

/s

i

: Vice-Chairman
pg
L <
|l |
S e
T 95.11.97 There is no representation on
59'7'7/ ok e 6757 SR behalf of the applicant. Let this case

"t’.\z e a—amlel D sDdvoenly .

e

)

N b b

b

be lis_ted on 1.12,97.
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on the prayer of Mr S.*1i on behalf of
Mr G.Sarma.Addl.c.G. S.C for. filing the
wri tten statement. :
List on 31.12.1997 for wrltten
Statement and further orders.
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Two weeks further time allowed

_on the prayer of Mr A.K.Choudhury

on behalf of Mr G.Sarma,learned Addl.

C.G.S.C for filing written statement.
List on 15.1.98 for written

statement and further orders.
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No written statement has been
filed. There is no prayer for any further
extension of time. The case will procéed
without the written statement.

List for hear@ng on 29.4.1998.
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List on 29.7.98 for hearing.

Member , ) Vice-Chairman

LY

Two weeks further time is allowed

~on the prayer of Mr.G.Sarma, learned
Add}..‘CoGo S5.Ce

List it on 14-8-98 for hearinge.
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The Jearned counsel for
‘the' applicant is  not present.

The applicant 1is also not found
in spite of repeated calls.Accordingly

the application is dismissed for

default.
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